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and secondly, they should refer the whole
matter for the opinion of the Supreme Court
under article 143 of the Constitution. We are
not satisfied with the Law :idvice. We know
the Law Minister gives wrong advice.

MR. CHAIRMAN : I have received the
notice. I will pass it on.

SHRI BHUPESH GUPTA: Only when you
give me the chance, I shall present the case on
behalf of what I have said pointing out how a
gross violation, impeachable violation of the
Constitution has been committed hy the head
of a State. I should like to know how he is
going to deal with this matter.

MR. CHAIRMAN . If you propose to say it
on a future occasion, I will pass that on.

SHRI BHUPESH GUPTA : 1 will
challenge the Leader of the House who i-. a
former Chief Justice of a High Court to face
this question. Let it be debated in this House.
I shall prove before the House how the
Rajasthan  Governor ha'* violated the
Constitution.

THE LEADER OF THE HOUSE (SHRI
M. C. CHAGLA : I have much, too much
respect for the House and I assure my hon.
friend that when the Chairman passes on the
notice, the Government will give it due
consideration.

THE ARMED FORCES (SPECIAL
POWERS) AMENDMENT BILL, 1966

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH):
Sir, I move :

"That the Bill further to amend the
Armed Forces (Special Powers) Regu-
lation, 1958, as passed by the Lok Sabha,
be taken into consideration."

While making this motion, it is not my
intention to make any long statement. I would
like to inform this honourable Hou.se that the
current extension of this Act expires on the
4th April, 1966. It is now proposed to provide
that this should continue for one year more.
The second point that I want to mention at this
stage is the fact that whereas at the present
moment ibis Regulation is not applicable
to tfie
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Tuensang District of Nagaland and it applies
to two districts, Mokokchung and Kohima,
now it is intended that the Regulation should
be made applicable to tb; ! State of Nagaland.
These are the two provisions of the present
Bill which I have moved for being taken into
consideration.

Sir, the principle of the Bill has already
been accepted and the sole question for
consideration at the present stage is as to
whether the situation in Nagaland is such that
an extension of the provisions of this Act is
necessary or not. I would most strongly urge
upon this House that the situation in Nagaland
is not such according to which it could be said
that a legislative measure of this nature is not
neeessary. Now there may be a difference of
opinion as to how it is being handled, whal
should be the other way of handling it. But it
is a fact that the situation in Nagaland is such
that one could not say that there-is no
necessity of giving these powers to the Armed
Forces which may be called in aid of the civil
authorities.

The other day I had occasion to report to this
House, I think, in answer to certain questions
and the Prime Minister herself made a
statement here after her talks with the
underground Naga leaders, and it was reported
to the House that there was a likelihood of a
further meeting between the representatives
of the underground Nagas and the Prime
Minister some time in April. A meeting took
place some weeks ago and a report was made
to this honourable House about that
meeting between the Prime Minister and the
representatives of the underground Naga
leaders. As everyone knows, Mr. Chairman,

there is peace at the moment. It is no  doubt
disturbed occasionally but, by and large,
conditions of peace do prevail there. And as

one shrewd observer has said, a large number
of people living in Nagaland have acquir ed a
vested interest in peace. There is a vast
majority of people there who are interested in
maintaining peace.

SHRI BHUPESH GUPTA (West Bengal)
: Who is that shrewd observer ?

SARDAR SWARAN SINGH: Which
shrewd observer ? One of the representatives
of the Government and also some r *
presentatives of the party which isi;i
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ISardar Swaran Singh] power there. There
is an elected Government there and there Mr.
Shilu Ao is th." Chief Minister. Some 0i his
colleagues met me some time back and said
that by and large everyone is acquiring a
vested interest in peace. That area wa
subjected to all types of restrictions, curfew
and ths like and I think, after several year
people in Kohima saw lights during night an
there is a growing awareness amongst th
people there that peace should be maintained.
It is true that there are sections amongst th
Naga people themselves who do not appear t
be fully reconciled to the peaceful way an
there are occasional branches of th
understanding and the agreement according t
which peace prevails. But on the whole an
large-scale clash or the like has generally bee
avoided.

It is very difficult to say as to whether th
current efforts that are being made to find
peaceful  solution of the problem woul
succeed or not. But it is worth continuing tha
line of action because the alternative to tha
is a conflict of a very serious nature where ou
own people will suffer. When I say our ow!
people, Nagas are Indians and they are our ow
people and therefore we should not regard them,
by even indirect methods, as outsiders. And
am sometimes disturbed when some of th
hon. Members here or outside describe th
Nagas as loyal Nagas or as not loyal Nagas
Their loyalty is to the country and there may b
some who may not at the moment be agreein,
to observe the conditions of peace and b
devoted to find
But we should not forget that they

[RAJYA SABHA]

a solution by peaceful means.
are our

Powers) Amdt. Bill 4370

is nothing new, this has already been there,
and the present proposal is that theic powers
should be extended by another year. These
powers also are not something very peculiar or
drastic, these are the normal functions of
having the right to arrest without warrant in
certain cases, having the right to disperse
people who might be unlawfully collecting,
having the authority to destroy places which
might be used for illegal or for aggressive
purposes or to effect search without a warrant
if there are any reasonable grounds of
suspicion that the place might be used for
illegal or for unlawful purposes.

These are very necessary powers and the
Armed Forces should have these powers if
they have to function effectively in aid of the
civil authority.

Thank you very much.
The question was proposed.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Sir, before you call upon any hon.
Member to speak, may I just ask for a
clarification from the Minister so that the
discussion will be more on the right lines ?
May I know whether Shri Jaya Prakash Narain
has taken back his resignation or any attempt
is made to see that he takes back his
resignation and further whether any attempt is
made to dissuade Rev. Michael Scott to
continue in thfe Peace Mission These are
the points.

SARDAR SWARAN SINGH : Sir, I had

people, they are our brethren and they are occasion. I thjnk, to make a statement here
Indians, and it is in that spirit that we should try some time back that suggestions had been
to remove their misunderstanding and should made to Shri Jaya Prakash Narain that he

continue to adhere to the peaceful means.

Whereas this effort will continue, it is very
necessary, in case there are large scale
violations of the conditions of peace, that steps
have to be taken by the Government there
which is established by law and by
Constitution, to cope with ths situation and in
that contingency, the Armed Forces have to be
called in aid of the civil authorities. Then the
Armed Forces should have certain authority
which is sought to be taken by the provisions of
this Act. There j

might withdraw his res'gnation. Now, the
origin of his resignation, I hope, is known to
this honourable House. He thought that the
underground Naga leaders were unhappy about
a certain statement which he made and on that
score, Shri Jaya Prakash Narain thought that
there was no need for staying on if one of the
parties doubted his bona fides. That was
essentially a matter for those who had raised
certain objections about the functioning of Shri
Jaya Prakash Narain to convince him that he
still continued to enjoy their confidence. I
clarified the position that we would be very
happy if he withdrew his resignation but it is
essentially a
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matter for his conscience and also for those
against whom it is directed; it is not directed
against the Government but directed against
the representatives of the Naga leaders there.

On the second issue about Rev. Michael
Scott, the position is that he is there as a
person who is acceptable to the Church
leaders. They had persuaded him to function
as a member of the Peace Mission. He is not a
nominee of the Government, and we continue
to deal with the Peace Mission as it is. And so
long as the activities are such as are not so
openly opposed to the Indian interest and if he
cannot make us commit, we ourselves have
not made any suggestion that he should no
longer function there.

SHRI BHUPESH GUPTA : May I ask a
question ?

MR. CHAIRMAN: I think we should
proceed with the debate.

SHRI BHUPESH GUPTA He said
Michael Scott was not a nominee of the
Government but he is a nominee of the
Nagas. If another country's citizen, not of our
country, became a nominee in our internal
peace talks of this kind, do I understand that
the Government's approval and endorsement
was not sought and he was just imposed ?

MR. CHAIRMAN: The Government has
been dealing with the man .

SHRI BHUPESH GUPTA : Dealing with
is all right but he is a nominee.

SARDAR SWARAN SINGH : There is no
question of imposition. It is true that he is not
a national of India, but there is no question of
any impropriety here if one party thinks that
somebody can represent them or put across
their viewpoint, you should treat him as a sort
of their advocate or some such thing. We
should be liberal enough not to invoke our
nationalist ideas in this respect. I value them.
But I do not see any impropriety. We may not
like his activities.

SHRI BHUPESH GUPTA : My purpose is
served with this.

SHRI DAHYABHAI V. PATEL
(Gujarat) : I have listened patiently to the
speech of the hon'ble Minister. All special
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powers are not a happy occasion. Naturally
one would not feel very happy about giving
special powers here. But if the situation in the
Nagaland and the areas roundabout is such
that the Government feel called upon to ask
for these powers, I suppose this House will
willy-nilly agree to them. But before we agree
to them, we would tike certain clarifications.

Sir, I would draw your attention that only a
few days ago a question was asked. I think it
was answered by the hon. Mr. Dinesh Singh.
There was a demonstration by Naga hostiles
who tried to celebrate their independence day.
The hon'ble Minister said he had no
information. Sir, I think the House, when it is
called upon to give such special powers,
should be shown more confidence. It is very
difficult for me to believe that Mr. Dinesh
Singh was unaware of this. We know that
very often Government is aware of things but
officially they say they are unaware.

MR. CHAIRMAN : He gave the reply
when the thing had not happened; the
demonstration had not taken place. He said, "I
do not know". It might have happened on the
22nd or the 23rd. He gave the reply on the
21st.

SHRI DAHYABHAI V. PATEL : Surely
the Government would be aware that some
attempt is being made to hold a demonstration
and they should have told us, "Yes, they have
heard that some such demonstration is sought
to be staged. The Government is aware and
the Government will take whatever steps are
necessary to meet the situation" instead of
beating about the bo*. There is too much
beating about the wish. In all this the
Government should come forward in a
straight-forward manner as to what they want
to do.

Sir, I rise on this occasion to point out the
failure of the Ministry of Derence for all these
years. Is it going to be repeated again ? It
happened on the Chinese border when we
were told, "Not a blade of grass grows". When
questions were directed that roads were being
built in the Himalayas, the reply was, "It is all
barren land. Why do you bother ?" And this
has brought Peking right to our border. They
have occupied so much of our territory
because of the folly of not listening to the
warnings that had come forward. Is it the
same thing that is taking place ?
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[Shri Dahyabhai V. Patel]

Sir, the former Defence Minister who was
an advocate of that policy has had to go. But
can anyone say that that policy has gone, and
also that the tentacles of that Defence
Minister are still not working in the Defence
Ministry itself ? We want to be assured. Sir,
that that is not happening.

Sir, 1 understand that frequent transfers are
being made. I understand that certain blue-
eyed boys of the former Defence Minister are
being posted on civilian production jobs. They
get the pay of active Army service plus a
deputation allowance, and of course the extra
retirement benefits when they retire. 1 would
not be averse to giving this to the people who
have done good service to the country in the
time of crisis. But if this is being done
repeatedly on a large scale, what happens ?
Production falls. The reports of the Public
Accounts Committee about the ordnance
factories are before us. Making of bath tubs
and coffee percolators and photo enlargers in
ordnance factories has been talked about in
this House so often. I need not repeat, s this
still being followed, f would like to know. The
putting of army men just to give them cushy
jobs on production work would result in the
same thing instead oT putting technically-
qualified peo pie, trained people, who are
useful in production, whether it is Defence or
civilian thing; it is detrimental to the interest
of the country. It would be particularly so in
the case of the Defence department.

Then, of course, the background, the affi-
nity of the Defence Minister is well-known. If
people of that affinity are going to be in
charge of our defence works, where do we
stand, Sir ? Yesterday, we heard the Defence
Minister's statement in the other House.

SHRI AKBAR ALI KHAN : Are we
dealing with the Defence Ministry ?

SHRI DAHYABHAI V. PATEL: The
Defence Minister is asking for special powers
and I am asking whether we can give them
these powers under such circumstances. I am
asking the House to decide whether we can
give them these powers if this is the
condition.

SHRI AKBAR ALI KHAN :
Defence Minister has changed.
SHRI DAHYABHAT V. PATEL : The

Hjfence Ministry does not change. The
Defence Minister changes. 1 am sorry the

But the

[RAJYA SABHA]
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,lry has not changed. 1 would like the
Ministry to change its colour radically. Tnut
is what I am trying to impress. Un-inately, 1
have not been able to make efficiently clear to
the hon'ble Member. Sir, with your
permission, to prevent such
misunderstanding, I hope you will allow me
to elaborate myself in detail on lhis point. |
was just going to wind up. What I am trying
to say is

SARDAR SWARAN SINGH : He is making
a suggestion. Perhaps the hon'ble Member
would like to reserve this when the Budget
comes here for discussion. These are very
valuable things and pro-i bably my colleague,
Mr. Chavan, will be in a better position to
satisfy the hon. Member. I am just making a
suggestion for his consideration.

MR. CHAIRMAN : | am not preventing
you from taking the line that you are taking
because we are giving rights to the Armed
Forces. But you need not elaborate if your
friend, Mr. Akbar Ali Khan, is not very well
informed or has not understood what you say.
I think he has understood.

SHRI DAHYABHAI V. PATEL : May I
also point out, through you. to the hon'ble
Defence Minister that this House does not
discuss grants Ministry by Ministry, and if |
do not take this opportunity, I would lose the
opportunity. The Budget Discussion in this
House is over, if I may po”nt out.

SARDAR SWARAN SINGH : The hon'ble
Member must have made similar observations
at that time.

SHRI DAHYABHAI V. PATEL: No,
Sir.

SARDAR SWARAN SINGH : If he has
missed the bus, Sir, would you like to give
him another lift ?

SHRI DAHYABHAI V. PATEL : And I am
pointing out to the Minister of External
Affairs and the Minister or Defence that they
are likely to miss the bus and let down tbe
country very badly. I am sorry to s;n . Sir.
they ;;re trying to obstruct me in this manner.
We have heard what is happening on the
Rajasthan border today. Where is  the
Tashkent
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spirit to which the hon'ble Minister was a
party ? Let him take heed. Let him take the
warning that this country has to remain alert
and prepared.

There is no better precaution than to be
prepared, to be alert to meet any eventuality.
Why is the Minister afraid or is shirking the
position and is afraid to say so ? If he is so, let
us know about it, but I am pointing out the
facts which are big dents in our Defence and r
would demand that we be assured that this is
not taking place. I was pointing out the fact
that a large number of people, at least a
significant number, may not be wholesale, of]|
army people not suitable for Defence work are
being pushed on to civilian jobs which they
are not fit to hold. Is it not a fact that some
people from the Armed Forces and from the
Air Force who are not required by the Air
Force are being put on such production jobs
for which they are not qualified ? If the pro-
duction work suffers and they, benefit by
getting promotions and a larger retirement
benefit, is it in the interests of the country ?
This country needs better production. Are we
assured of that ? There have been doubts
raised in this House again and again about
some of the Defence equipment. Is it not
necessary to take a completely new look at it ?
Whether we are getting it from America or
Russia or anywhere else, grave doubts have
been expressed about the MIG project. Of
course the Government is going ahead.

MR. CHAIRMAN : I had the impression
from your earlier remarks that ycu wanted to
support the granting of these additional
powers. Your argument probably will go
against it.

SHRI DAHYABHAI V.PATEL: The
House should remain alert and be warned
against. We do not want to obstruct the
Government in taking the necessary steps if it
wants to but we want to be assured that the
power we are granting is to be properly used
and the Defence Department itself is doing its
job properly, is vigilanvto many of the
features that appear evident to us. If we are
not properly informed I would stand
corrected, if the Defence Minister comes now
or later on and corrects us. Is this not
happening and for whose benefit 7
M36RS/66-3
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These are briefly some of the points that I
wanted to state. I was not going to take a long
time but I think these are very necessary points
to which the attention of the House should be
drawn. When these matters come later on on
another occasion or perhaps to the P.A.C.
usually the matter is too late in coming. The
matter comes to the P.A.C. two or three yean
after the matter has happened and, therefore, I
thought it was in the interests of the country
that the matter should be raised at the first and
the earliest opportunity. We do not get enough
time in the Budget discussions to go into the
subject Ministry by Ministry. Therefore I
restricted my speech on the Budget mainly to
the taxation proposals of the new Finance
Minister. We do not get ths opportunity that
the other House has of discussing it Ministry-
wise and therefore I crave your indulgence to
offer these remarks and I hope the Minister
who is here and his colleague the Defence
Minister who !s not here now will take the
opportunity to clarify the situation for the
benefit of this House and for the country.

SHRI BHUPESH GUPTA : Mr. Chairman,
some eight years ago this measure was
brought before this House with a view to
dealing with an extraordinary situation created
by the outbreak of hostilities in that particular
region of our country and at that time we
made it very clear that whereas we should not
be opposed as such to giving certain powers
for the use of the Armed Forces where
normally civilian authorities should dominate,
there should be always constant effort on the
part of ths Government to seek a political
solution of the problem and I think it has been
by and large agreed that the solution of the
problem lies fundamentally/politically, in
finding ways and means for a political under-
standing. Now again we are extending not
only the life but also the area to be covered
under this measure. Naturally in this
connection I would like to make a few
observations, with regard to the political
aspect of the matter without which we cannot
properly assess as to how much military
forces are needed, as to what extent the
military forces would be required, as to
whether the employment of such for ces or the
deployment of such forces i? helping always
the promotion of a political approach to the
problem that we have
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|Shri Bhupesh Gupta]

before us.  The first thing I would point out here is|
that we are deadly opposed to Rev. Michael Scott
being in the  Peace Mission at all. Only a few|
minutes ago the Minister for External Affairs
informed the House that Rev. Scott was an advocate|
of the hostile Nagas. Now again we find that he is
sitting also as a peace-maker and a judge. If he is|
an advocate of the hostile Nagas. certain things
follow. One is, that a foreign national who must have|
got certain connection or who must have identified
himself with the Naga hostile cause including the
cause of their separation in such a manner that hel
would be regarded as a trusted man to put up the case
of the hostile Nagas. So far the hostile Nagas have)
not abandoned their demand for an independent
Nagaland. "Tt follows therefore that Rev. Scott,
unless he is a false advocate, is there to press the
demand for  an independent Nagaland or to put it
mildly, to bargain on the basis of that demand
since he is an advocate. Now how is it that in a
matter where certain internal problems aTC being
discussed Indian nationals, whethen
they be officials or non-officials, a third party is|
brought in in order to put up certain cases which are
outside the bounds of the Constitution because no-|
body in India in a court of law can get up and say that
a part of India should be declared as
independent, not even in a court of law. If that
would be a thing outside the field of the
Constitution, how is it that Rev. Scott has been
commissioned to participate in the guise of a member
of the Peace Mission to put across that case and press
for it ? 1 would like to have some satisfactory
answer to it. ~ Secondly who gave him visa to come
here or permission to remain within this country ?
Certainly the Nagas did not give it. This must h?vc
been done as indeed it has been done by the
Government of India. Therefore directly the
Government of India is a party to an unconstitutional
impermissible, improper arrangement in which a
foreign “ational is imported into  the discussions
between the nationals of a given country and what
is more, to act as an advocate. You might say :
'Cannot  we get the services of Mr. D. N. Pratt of
the English Bar to appear in the Supreme Court ?'
But there is no analogy here. Here it is not
something which is before a court of

between
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law. Here is a political negotiation goin™ on between
political elements where the normal rules of law and-
the procedure or the arrangements within the British
Commonwealth as far as law is concerned do not
arise at all. Here how is it that Rev. Scott is allowed
to function in the capacity in which he is functioning
today ? That brings me to the other aspect of the pro-
blem. I think we have always maintained and I do
still maintain even at this hour that the Naga problem
is partly the creation of the British and the British
interests are there behind it. Whatever Rev. Scott or
others may say, everybody who knows the origin of
the problem knows that the British \yas encouraging.
Not only did they take Phizo there and gave him
asylum but they also gave him British citizenship
and al™o in many ways they have been in the past,
systematically helping and instigating the Nagas to
press forward their demand for independence and
separation. In fact they do not recognise that it if part
of India.

There we know very well that Rev. Michael Scott
had an important part to-play. He seems to be
running with the hare and hunting with the hound.
He comes and tells the Nagas "Go and press ior
your demand for independence, and demand for
separation, in the sense that you get recognised as
an independent Nagaland". And he comes to the
Government of India at Delhi, goes to Assam and
other places in order to pose as if he is a peace-
maker between the Indian side or the Government
side on the one hand, and those who aic called
hostile Nagas, on the other hand. We have never
known a comparable example of such double
dealing in political matters, and the Government of
India bas been so cowardly in such matters that i;
does not even have the courage to tell Rev. Michael
Scott that we do not require his services, that we
shall deal with the Nagas directly in our own way—
ar.d tbey are according to the normal rules of dis-
cussion, subject to political considera<ion< —and
that he need not be there in this country at all. May I
know whether at any time this suggestion was made
to Rev Michael Scott ? And Rev. Michael Scott has
been responsible in no small measure for muddying
the waters. But for him ihe discussions would have
progressed much better, and the need for use of the
military
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would perhaps have been less. I say 'less'
because the more politics succeeds in such
matters, the less becomes the need fot extra-
political, or military measures. Even tbe
Foreign Minister said the other day that some
of the statements of the Re?. Michael Scott
were not helpful to India, or not friendly to
India, and that he had some serious objection
to some of the statements made by Rev.
Michael Scott. Now in our country if
somebody says something about China or
Pakistan, he is put in detention under the
D.LLR., because he is a security risk. But when
Rev. Michael Scott comes here as an
instrument of British imperialism, and says
things which are patently contrary to our
national in-icrests, which are a clear
provocation to ihe Nagas to persist in their
unfortunately tragic and wholly wrong
attitude, which come in the way of bilateral
talks developing between the Government on
tbe one hand, and certain sections of
misguided citizens of our country, I think the
Government not only does not do anything but
extends to that gentleman, the Rev. Michael
Scott, all facilities and amenities. Now I
should like to know why that is so. I think the
main thing now for us again to press here is
that Rev. Michael Scott should be packed out
of this country. There is no need for him. You
can deal with everybody. You can deal with
Punjab, you have dealt with us in Bengal and
shot down fifty people for asking for food.
You have dealt with people in Delhi. You
have dealt with us in Kerala. You are dealing
with yourselves also, in the Congress Party,
vshen you quarrel, behave like hostilcs to-
wards one another. Why can't we then deal
with the Naga problem by eliminating Rev.
Michael Scott entirely from the scene 7

SARDAR SWARAN SINGH : We do not
deal with the Communist leaders when they
quarrel among themselves.

MR. CHAIRMAN : Mr. BhupeA Gupta, I
think you have made your point about Rev.
Michael Scott clear. You have made it
repeatedly and you have made it very
forcefully also. Can you now proceed to
something else 7

SHRI BHUPESH GUPTA: Now he said
about the Communists. How doe.* the
communist come 7

SARDAR SWARAN SINGH . That was
the reply I gave there.
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SHR1 BHUPESH GUPTA : I do not wish
to be sidetracked by this Government which is
functioning on sidelines. Why should I be
sidetracked ? Mr. Chairman, it is not a
question of communists and non-communists.
Here is a national issue: I think you. have
disgraced our country. People abroad do not
understand what is happening. In England
British propaganda has made it known to tfie
world tbat they sre not part of India, that India
wants to forcibly keep them within the
country, bring them within this countrj and
that, therefore, their man, Rev. Michael Scott,
has come to offer his good offices to the
Indian Government and the Nagas so that,
between the two, an understanding, some kind
of a solution, could be found. Now that is the
position. Therefore I :.ay this is all wrong.

Then with regard to Mr. Jaya Prakash
Narayan, the Peace Mission is very important
in the context. Now, well, the Nagas do not
like it. So we do not like Rev. Michael Scott.

MR. CHAIRMAN : We are not dealing
with personalities and politics here.

SHRI BHUPESH GUPTA : Sir, if you refer
to the debates when originally the Prime
Minister initiated it in this House. you will
find that ninety per cent of the time was taken
in discussing the political context of it.
Otherwise why should we have this Bill 7
What for ? They came and asked for power
for one year. Now it is eight years and they
are still extending it. We should like to know
how the poiitical matter is being handled. At
that lime we were told, "Let us have the power
for a year. We are developing a certain
political approach, and soon this wiH not be
necessary." And now again we are told that
they are extending it. Therefore Government
should answer as to how political matters are
being handled, and unless we can question
this thing, we cannot go into the merits of the
Bill, and the merit or demerit of the Bill lies in
tbe fact of their treatment, political treatment
of the entire subject. Now here is no Defence
Minister sitting. It is a Bill pertaining to the
Armed Forces, but the Bill is put forward
here, brought up here by the Minister of
External Affairs. Now that in itself is evidence
that the matter
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[Shri Bhupesh Gupta.] is political, that it is
not a defence matter.
Therefore we would ask the External Aifairs
Minster some questions, or we would like to
raise some questions in this connection.

Now, Sir, [ was coming to Mr. Jaya Prakash
Narayan's statemsnt. I do not wish to say very
much, because he is our national and an
eminent citizen of our country. If any peace
mission is there and if he is associated with it,
we are naturally very happy. May be that we
do not agree with him on certain points, or a
certain line of approach. But the fact remains
that he is an eminent Indian, which cannot be
denied. Therefore, well, he was there. Now we
find that he is out of it, and Mr. Jaya Prakash
Narayan has mads a statement. What does he
say in this statement? He says he feels that the
parties have lost confidence in him. The hon.
Minister told us that the party in question are
the Naga hostiles. I should like to know how
did that happened. If 1 put it that Rev. Michael
Scott was the responsible party for it, will it be
denied ? If I put it to the House that one of the
reasons why some Naga hostiles—not all—
took an unkindly and uncharitable view of the
role played by Mr. Jaya Prakash Narayan was
that Rev. Michael Scott mwas instigating them,
will it be denied 7 Be-causs Mr. Jaya Prakash
Narayan would certainly be interested in
persuading the Nagas to ways of peaceful
settlement, he would certainly see that they do
not seek to go out of our country. Now
naturally, with such a personality on the Peace
Mission, such an attitude and approach would
gather strength and moral force, and Rev.
Michael Scott, I suspect and presume, saw to it
that Mr. Jaya Prakash Narayan's work there
was made extremely difficult, so much so that
he would resign. And he had resigned. Such is
the situation. Was there any investigation on
the part of the Government as to how the th'ng
happened ? Are we not entitled to know in the
context of such measures as to why a man like
Mr. Jaya Prakash Narayan found it extremely
difficult to continue when he had taken a lot of
initiative in this matter, at times running
against the public opinion of the country ? Am
I to understand tbat he took a frivolous
decision and acted light heartedly in
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this maltter ? Or am I to presume, from the
circumstances of the case, that there must
have been some overriding serious
considerations which compelled Mr. Jaya
Prakash Narayan to bow out of that Mission,
or leave that Mission ? We have not had yet
any satisfactory explanation. Therefore I
should like to have that.

As far as Mr. Chaliha is concerned, he too
comes into it—I do not know what he is
doing. He seems to be the elusive Pimpernel
of this Mission—very difficult to Bay.

I can understand the Naga problem. I can
understand the Rev. Michael Scott. I can
understand Shri Jaya Pratcash Narain. But the
little one, Mr. Chaliha, I can never for the life
of me, understand what he is doing here.
These are matters to be explained.

[THE VICE-CHAIRMAN (SHRI AKBAR AU
KHAN) in the Chair]

Then we find that Mr. Gundevia was
associated with this mission initially when he
was in the External Affairs Ministry. Mr.
Vice-Chairman, you know I do not have any
strong preferences for any officials. I do not
know Mr. Gundevia at all. I might have seen
him in some party, but I do not know him. But
suddenly we find in the midst of discussions
Mr. Gundevia was removed from this place
and taken to Rashtrapati Bhavan as Secretary
to the President. Was it not possible to delay
this a little ? Or was it not possible to find
another Secretary ? Was ifo other Secretary
available ? Or even if he had to be brought in,
was it not possible for the Government to
make a request to the President in order to get
Mr. Gundevia directly associated with the
work of this Peace Mission because of his
experience in this matter ? Mr. Vice-
Chairman, personal knowledge is very very
important in such matters. And you do not
develop personal knowledge ot personal touch
overnight. You work with the people and then
you come to know the trend or way of their
thinking and come to some kind of personal
acquaintance with them. And then you evolve
your approach. You cannot just handle this in
the same way you transfer a luggage from one
carriage to another. That does not happen.
But you see, Mr.
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Gundevia was suddenly removed. I do not say
that he has been demoted. He has been given
a very high position. It is not a personal
matter that I raise. But I think in this matter
this manner of handling the thing does not
help the progress of the talks.

Now I come to the other side. Some people
have been opposed to the direct talks between
the Prime Minister and the Naga hostiles.
Very well, but there should be direct talks in
such matters. And I am glad the Prime
Minister has had such direct talks. If we think
that there should be a political settlement and
not a punitive or military settlement, then at
1< there should be direct talks between the
Government and these other parties, in this
case, the so-called Naga hostiles. I think the
Government should have taken this initiative
much earlier. One reason why Government
did not take this initiative was their wrong
assessment of the situation, and perhaps
interference of Rev. Michael Scott and people
like him. Now, talks are good. I think the
House should support such talks for the simple
reason that it is only by talks that we come to
any political settlement, that we can arrive at a
political settlement. We cannot arrive at a
political settlement at the point o'f the gun. It
is impossible. You can shoot a person. You
can kill a person. You can blow away human
lives. You can devastate Naga homes. You
can blow them off. But that way we cannot
have a political settlement or a settlement that
wiH be an enduring settlement by any stretch
of imagination. Therefore, it was very right on
the part of the Government to have started
political negotiations. But this time because of
some opposition to (his kind of direct political
talks between the Government and the Nagas
the Government is falling off. This
Government seems to be afraid of everything
on earth, except democracy, I suppose. Except
democracy, it is afraid of everything. The
moment these talks were taken up some
people raised a howl and said, "You should
not go and you should not have talks with the
Naga rebels. It was all wrong." And
immediately the Government is on the
defensive. They have started stepping back.
Why step back ? Why not inarch ahead ?
Shrimati Indira Gandhi may be going to the
United States—no-
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body knows why she is going to the USA—
and because of that you cannot continue these
talks ? I do not know why she is going there.
Perhaps she wants to meet President Johnson.
Perhaps she wants some help. Anyway,
whatever it is, let her go. 1 am not interested
in her going to the United States of America
because I know it is useless. It is just waste of
money, petrol wastage and foreign exchange
loss. Anyway, let her go. But the External
Affairs Minister could continue these talks. He
is a great talker, I am told. He has been to
Pakistan and the Pakistanis, I am told, are
tough customers. And we are told that he was
a match to such touch customers and he knew
how to deal with them. So he can deal with the
talks here also. They are your own citizens.
Why these talks should not be continued I do
not know. I say there should be no show of
force. If you show military force then things
become difficult. The presence of the military
does not create the climate for a political
settlement. I am not blaming the military. But
the logic of the present position has to be
faced. If you go on talking and at the same
time there is the military on this side posted
here and there, then certain incidents can take
place and they come in the way and the
extreme elements among these people are
always in a position to excite the people's
feelings and raise their prejudices and these
coma in the way of the promotion of
successful talks. Therefore, you must realise
that as far as possible, the military should be
in the background and the civil authority
should be in the forefront. And in the civil
authority, political leadership should be given
the foremost rank. That Is how I understand
the problem. But here I find there is a
hotchpotch arrangement with military, police,
Rev. Scott, Jaya Prakash Narain—now he is
out—and also many Ministers, so many o'f
them. So one does not know where things
begin and where they end, where Sardar
Swaran Singh, begins and where Sardar
Swaran Singh ends, or for the matter df that
where Chavan begins and where Swaran
Singh ends. We don't know. We don't know
for that matter where Rev. Michael Scott ends
and where people like Jaya Prakash Narayan
or comparable people begin. We do not know.
It has been a terrible confusion.
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AN HON. MEMBER : They are confused.

SHRI BHUPESH GUPTA: Yes, 1
agree they are confused. The Government is
confused. I have never known a Government
suffering from so much confusion as the
present Government does. Jt does not know
whal to do. They should listen to us and they
should proceed to deal with this matter in a
proper manner, in a proper way.

The question was raised about the Nagas
there having some republic day celebration.
Proper information should have been given. |
am not saying anything. It may be there or it
may not be there, but al least they should have
the proper information. They do not have
proper information. In the newspapers we
read that The Nagas are having their
independence or republic day celebration or
some such thing. The Government should tell
us whether this news is true or false and what
exactly is happening, because the Government
should have such information in order even to
make a political assessment of the situation
and to judge the cross-currents in Nagaland
and to judge the political trends there. Well
they have nothing. Their Intelligence has
completely failed there. I have got a letter,
Mr. Vice-Chairman, from these areas,
including the Mizo areas, to show that the
Intelligence people there are having a good
time.. And that is about all. Let them have a
good time, subject to the law of the land, I
have no objection.

SHRI 1. K. GUJRAL (Delhi) : Whose letter
?

SHRI BHUPESH GUPTA: Let them have
a good time, I have no objection. But if you
put them there for your Intelligence purposes,
then they should supply you with proper
intelligence. Mr. Vice-Chairman, you know at
the time of the Assam language riots the
Central Government said they did not have
information. That is one thing. Then tn Assam
at the time of the Mizo trouble when
everybody knew that in Shillong and other
areas certain things were happening, the Gov-
ernment itself had no proper information.
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Or if they had the information they did not
divulge it to the House.  Subject to

the rules of secrecy they could have done il.
They did not do that. They do not have
information about what is happening in
Nagaland also and that position remains even
now. Thai is why the Minister of External
Affairs could not tell us whal was happening
and he could not give us certain information
about the i'lcge-d republic day celebrations.

This is how it is done. Then they have the
military. The only thi which they rely on,
apart from the Peace Mission, is the military.
Therefore, their political evaluation to my
mind, does nol seem to be very sound. It has
to be objective, and in order to have ac objec-
tive political evaluation of the situation you
must have the necessary information and there
they are lacking. It is quite clear from what
the hon. Minister has said. Therefore, I say
that from every point of view, they are not
handling the situation properly.

There is the demand for amnesty and
unfortunately there is some delay. I know
some of our comrades met at Hazaribagh jail
some of those people. They are nice young
people and they realise thai things are not
right. Anyhow the point w raised and you are
delaying the amnesty. Now we were told that
the amnesty question would be considered.
Now they would not do it quickly. If you
think that the political situation has now
reached a stage when certain unilateral
political step has to be taken in order to
improve the situation and impress upon the
Nagas who are in favour of a peaceful
solution and if you think that the political
amnesty of the Naga prisoners is one such
step then you should not delay; you should
announce it and make full capital out of tt in
your propaganda and in developing new ap-
proaches to the Naga hostiles who have still to
be brought io reason and made to see that
what they are doing is wrong and to seek
ways of peace.

Sir, I can continue after lunch.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN): No, we aw sitting till 1.30
because we want to have more speakers and |
hope you wiH help me in giving opportunity
to other speakers.



4387 firmed Farces (Special [24 MAR. 1966] Powers) Amdt. Bill 4388

SHKI BHUPESH GUPTA: Don't put ih:it
on me.

initially resisted and you ultimately re-
organised the States. ~ And now after ten of
reorganisation ai' the States you have conceded
the very just demand ‘'for the formation of
bilingual Punjab on the language basis. At
that time that was a problem but today it has
been done and the political map so far as
linguistic States are concerned has been drawn
up and completed or w.l be completed
shortly. Now another aspect comes up as a
As far as the Peace Mission is cone I should problem.  There are many tribal people. They

like you to consider one point. If Mr. Jaya are not stagnant people; they are a living
Prakash Narayan is not there, if we do not have population, a living civilisation.  They

a strong Indian element in the Peace Mission in [jye in this world where ideas and views

the non-official sector of it, well, 1 do not see as gpread. Words curry those things like the
to why we should waste our time on such a geeds and these ideas reach them. Today they
Peace Mis,ion which is only to the advantage of hear many things over the radio and otherwise
the Rev. Michael Scott and the extremist also which was not open to them, say, 20
elements among the Wagas. Therefore it is years ago or 30 years ago. Therefore in this
neeessary—I am not saying, wind up the P tee context  naturally  the most human and
Mission or do any such thing immediately—that gympathetic ~ attention should be paid to the
you should consider as to whether the position tribal problem. The Naga problem is not an
of the Peace Mission has not qualitatively jgolated problem. It was thought to be an
changed as a result of tbe fact that Shri Jaya jsolated problem separated from the entire
Prakash Narayan ! is out of it. If you think that problem of the northeastern region from the
it has changed qualitatively its character then problem of the Garo Hills, Mizo Hills and very
you are called up to do certain other things. If many other hills problem and sought to be
you do not think so, then it is a different matter. gojved in this manner. We find today an echo
That is the point I *should like to stress. of this problem- but I do not for a moment
support at all those who are demanding
independence or secession. They are milled
but they are good people.  They are simple
people. They have plenty of hopes. plenty of

fore I say this. ]f you think that J has to be
taken, take it. I know that there may be an
element of risk in it from your administrative
point of view but then I do no: think that the
risk is such that it outweighs a positive political
consideration. That is why I ask the : runent
to lake such a step.

Finally, Mr. Vice-Chairman, all T would!
like to say as far as the military approach' is
concerned is, 1 do maintain that this" entire
question of the tribal people or the| hill people

is not a military question at all. A solution has' frustration, plenty of  human feeling,
to be found politically and herein comes the plenty of grievances and  complaints but
question of autonomy within the framework ofnot ~ enough  political ~ education  and

our Constitution. Perhaps at the time when we| enlightenment or a sense of perspective in order

drew up our Constitution we did not have this
thing in mind. They were distant problems;
theyj did not agitate the minds of those who
were engaged in formulating the Constitution
of the country but today after fifteen years of]
our Constitution life has told you that this
problem needs special and com-, prehensive
attention. Our Constitution in order to be a live
one must answer the urges, needs and political
aspirations of those tribal people and the hill
people. Now this is the burning question. Pre-
viously ten years ago the question was the
reorganisation of the States which you

to understand what is good for them and what
is bad for them. That is why today we want a
political approach to be developed so that it
answers not only the urges and feelings, it not
only gives them assurances against their
grievances and complaints but also holds out
before them a perspective in which they
can shape their future as they like  retaining
their own special way of life, special culture,
special customs and usage, special modes
of life and all the rest of it. That is very very
essential and therein  comes the need for
political leadership and I hope that if we
evolve such an approach today, then naturally
the moral weight of such an approach will be
felt not only by those to whom We are
addressing such an
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[Shri Bhupesh Gupta.J

approach but also by others. Therefore I do
maintain that the Naga problem and the
problems that have arisen emphasize
furthermore the need today for a proper
political approach which may necessitate an
amendment of our Constitution. I do not think
the problem of the tribal people or of the hill
peopel can be solved without amending the
Constitution and we can amend our
Constitution. Life is greater than the
Constitutoin; people are greater than the
Constitution. If we want to maintain national
harmony, the national integrity as we call it,
we must not mark time; much less much we
fall behind. We must move with the times; we
must answer the promptings of the day to day
life of the vast millions of people and the
masses of the people who live humiliated and
neglected in those hills and mountains, and
who naturally sometimes develop certain
wrong ideas and become vulnerable to some
wrong propaganda also. Therefore I say that
the time has come for the Government of India
to start discussing the major question of what
we are going to do with tribal people, with the
hills people specially. There should be an
overall approach in this matter in the context
of which naturally the Naga problem will also
come in but the Naga problem has underlined
it; the Mizo outburst has emphasized and
underscored it for the second time, and I hope
that this would be borne in mind. Mr. Vice-
Chairman, I am opposed to this kind of
reactionary approaches. Sometimes [ find
some hon. Members here getting up and
demanding, 'Go and bomb the Nagas; mount
your guards on them and hit them right and
left; wage war against them.! We hear such
things as if they are aliens. That is not how a
democratic set-up, if we pretend to be so,
ought to face the problem or try to solve it.
Mr. Vice-Chairman, I should like- the problem
to be taken in hand in a statesmanlike manner
and a solution found in a political way through
mutual consultations, understandings, drawing
up on past experience, bitter and good, and
«lso looking forward to the future with
confidence.

Democracy has to be dynamic. Democracy,
larger than the Constitution, has to respond to
the needs of the time and enlist support by
taking from all. Unless
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we do so, we shall be bogged up today with
the Naga problem or the Mizo problem
tomorrow and we shall be seeking only
military power, the Armed Forces, and
ultimately, we will end up in a situation which
I shudder to think. Once again I implore the
Government that this political approach
should be developed in all directions, should
be rnanysided and all the political Parties in
the country should be directly and openly
associated with the solution of the Naga
problem in a political manner. The Rev.
Michael Scott should be given the first
available plane to go back to his country and
remain there and not to come here till we have
settled our Naga problem, till we have the
Nagas as a part of our country, contented,
happy, claiming as much as we do to be
constituent of the Indian Republic or the
Indian Union. Thank you.

THE VICE-CHAIRMAN (SHRI AKBAR
AU KHAN) : Mr. Gujral. I hope you will not
follow Mr. Gupta.

SHRI I. K. GUJRAL : Sir, it is diffi cult
to follow him.

SHRI BHUPESH GUPTA : If he had
followed me, he would hava joined the
Communist Party.

SHRI ARJUN ARORA (Uttar ' Pradesh) :
Rightist or Leftist ?

SHRI I. K. GUJRAL : If I had followed Mr.
Bhupesh Gupta, I would have found myself in
very difficult company. because Mr. Bhupesh
Gupta, in his speech just now, has chosen to
criticise everything alive. He appreciates
everything that is dead. If a person serves in a
dele>-gation he does not like him, but the
moment he leaves it, he appreciates him. I
have found Mr. Bhupesh Gupta criticiv ing
Mr. Jaya Prakash Narayan in the most drastic
language that he uses, when he was a member
of the Peace Mission, but since Mr. Jaya
Prakash Narayan ha.s decided to resign or has
resigned from it, Mr. Bhupesh Gupta today
has decided to champion his cause very much.
I am sure Mr. Jaya Prakash Narayan, when he
reads the debate, wiH be very happy that Mr.
Bhupesh Gupta has appreciated his efforts
after all. Similarly, unfortunately, Mr.
Bhupesh Gupta chooses to criticise Mr. Cha-
liha and others he does not choose to ...
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SHRI BHUPESH GUPTA: No, no. I said I
do not understand what he is doing.

SHRI I. K. GUJRAL: Because everyone
who  is doing  something is  never
understood by Mr. Bhupesh Gupta. Mr.
Bhupesh Gupta understands only  those

who do not do anythnig or do not participate in
anything or when he understands action, he
understands action of the type which is now
exhibited in Calcutta. ~ Anyhow, that will be
taking me away from the issue that is under
discussion  today. I wish Mr. Bhupesh
Gupta had confined himself to the issues and
if he had done that he would have contributed
somewhat to the general tenor of the debate. 1
am very happy that he has appreciated  that
the Prime Minister has taken upon herself the
task to discuss directly with the Naga
delegation and I think in this some of us do
support the appreciation which Mr. Bhupesh
Gupta has given. [ am glad that after al), after
such a long period, it has been realised that if
Nagas are our own people, if they need to be
understood, if they need to be appreciated, then
they must be treated as such. Sometimes
when criticism is offered by some friends here
as to why the Prime Minister has chosen to
talk to them direct, they do not understand tliat
it is the Prime Minister's first responsibility to
talk to her own people directly, to understand
their problems, to understand their difficulties,
to understand their apprehensions, to remove|
their > doubts and to bring them round to the
point of view for which this country stands.
That ts why it is very unfortunate that some-
times in the heat of the moment we do like to
treat Nagas as if they are alien to us and
whenever we placed for drastic action
against them, we forget that it is a democratic
country where everyone is equal. A Naga,
who lives in Nagaland or a Punjabi who lives|
in Punjab or anybody else, who has a political
problem to solve, has an equal right to be]
understood and to be heard. If in regard to the|
Punjab .situation we could hold long
discussions and arrive at a satisfactory solution,)
then it is also necessary that we give equal
tim», understanding afnd appreciation to|
the people of Nagaland, try to understand
their difficulties and also solve their problems.
Last year I was also one of those who had
the good furtune and opportunity of]
joining the delegation Ot
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Nagaland. 1 say so because it is very seldom
that such an opportunity is offered. I definitely
remember that yesterday in one of my
questions I had raised the issue: Why
is it that more Members of Parliament are not
afforded such facilities o to Nagaland to
understand, appreciate, study, see and assess

the situation for themselves ?  Last year
when the delegation went there, it
consisted  of Members from all Parties and it

does not happen very often, that after looking
at the problem from various angles, from
different angles and approaches, we come to a
common solution. We submitted our report
which was a joint one, in which all Parties
participated, because we felt that we were
first Indians and then later  on belonged to
any political Party. We came to a common
approach.  Not only that. The Report of the
Parliamentary delegation was appreciated even
by the Rev. Michael Scott, about whom Mr.
Bhupesh Gupta talked so much. And I would
only read to you his reaction in one  of his
letters, which was circulated Members of
Parliament and others.  Commenting on the
delegation's Report, he said :

"The Report of the Members of Parliament

who visited Nagaland from Feb. 5, 1965

will be greatly appreciated by the Naga

people.  The spirit which prompted them to

visit the country and the friendliness which

they everywhere conveyed brought home to

the common folk they met another side of
India and her attitude towards Nagaland in a

way which nothing else has done in tbe

seventeen years since Independence." We

might differ from the Rev. Machael Scott on

many things, but on this I hope neither Mr.

Bhupesh Gupta nor any other friend in the

Opposition would differ, that there is this

peaceful, democratic side of India, which

other people in India must know and

understand. Therefore, 1 plead again and

again that not only this understanding is

necessary. Sir, sifting here, in the abstract we

may judge it is ajlo necessary that people

should go there, stay there and ask these

people to come out in good numbers to see

how India looks like, what India cherishes,

what values we work for, and tackle it on the

basis of understanding. I pointed out about

the visit of the Parliamentary delegation. What

dW the Parliamentary delegation do ?
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THE VICE-CHAIRMAN (SHRI  Therefore, a criminal must never be given a
AK.BAR ALI KHAN) : it was a delegation of ~ respectable name or of belonging to such and
Parliamentarians sponsored by the  such community. It is a very unfortunate trend
Government. in our country that whenever wc want to

condemn somebody we try to or tend to

SHR! I. K. GUJRAL : Well, technically I amcondemn the whole community or ihe whole
willing to accept the amendment that you havearea or the whole group or the whole
suggested, because that does not make anymovement even. Even in ihe communist
difference, unlike the  Punjabi Suba issue, movement, when the disturbances in Calcutta
which is a different issue. What | amtook place, it may be easy to prove that Mr.
trying to say is this. ~When Members wentBhupesh Gupta did not burn any trains, f' was
there, what did they see? They saw basically done by somebody else. Therefore, why
tliat after all the cease-fire, the peace, wascondemn all of them ? Let us condemn who
doing good. i was doing good because it was did it and not hang Mr. Bhupesh Gupta for the
creating an atmosphere of understanding.  Itcrimes of others. 1 would, therefore, commend
was doing good because the common man wasthat it is necessary that the violent elements in
no longer harassed either by the hostiles orNagaland should be strongly put down. but at
the Armed Forces. The common man feltthe same time, the new era of understanding
that he had a place in the life of India and that itnegotiation and appreciation, which has
could be said realistically that Nagaland was aopened, should not be blocked.
part of India. When we are claiming that . ) .
Nagaland belongs io us we equally claim that ~Sometimes in our haste we try to impress
the people of Nagaland belong to us, that they here, when a train is burnt or bombed, Fhat
are pan of us. Th's understanding did create a W€ should stop the ceasefire, start shooting,
great deal of appreciation. For about two years Kill everybody, ellmlnate the whole of the
now. since the cease-fire has come in Nagaland, Nagas, as if that will solve the problem. Sir,
we have found that the forces of peace in that only shows how alien we are to the
Nagaland have  grown. Certainly  the problem itself. That shows that il is not only
Nagas have realised that they have a vested that the Nagas have' not  considered
interest in peace itself. Increasingly they themselves as a part of India but we also have
have come to realise that through peace not.understood (hat the Nagas are a part of
developmental activities can be carried out. Inc'haA Therefore, a more understanding
Since the interior has been very much opened attitude must take place.
up, they are realising that peace is in their own
interest, as much as it is in our interest. Among
every set of people, there are certain sections
which can be disturbing, but should we condemn
ihe whole area or the whole community hecause
some people are mischievous ? We do hear
sometimes that a train has heen burnt here or a
bomb has been thrown there. Docs it mean
that we shall condemn the Nagas as a whole,
or we shall condemn the movement as a whole
? In this I am sure Mr. Bhupesh Gupta and other
friends will support me.  When dis-turbances
took place in Calcutta, we did not condemn
every Bengali.  When the Panipat incidents
took place we did not condemn every Punjabi.
We did try to sort it out. to see who is wrong and
who j is rifrht.  Therefore, totry to use the
! word 'Naga' as if he has committed a' If the Peace Mission has failed in everything,
crime is wrong. A criminal is a criminal. j at least they have made this singular
whether he is in Punjab or in Nagaland. ' achievement that they have brought Ibe

Sir, much has been said about the Peace
Mission. I do not like to go into detail about
what the Peace Mission has done. But one
thing the Peace Mission has done, and I
would only quote from the report of the M.Ps.
Delegation which went there- T quote what
they said about the Peace Mission :

"The Delegation would like to record its
sense of appreciation of the efforts of the
Peace Mission who have been responsible
for bringing the hostiles into the open and
creating  conditions for  discussions
"between the representatives of the
Government of India and of tbe hostile
Nagas."
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hostiles from the jungle to the conference
table, which by itself is a big thing, and
mstances had been created today when you
had the underground Naga delegation in
Delhi to talk to the Prime Minister. I think
we must appreciate that effort. Another thing
Shri Bhupesh Gupta for- is how the Peace
Mission was formed.

SHRI BHUPESH GUPTA :
the Peace Mission.

Idid not

SHRI I. K. GUJRAL: The Peace Mission
was formed on the initiative of ihe Baptist
Church, and whelher we agree or differ with
the Church as a whole, we must appreciate
that they have made a contribution in creating
some understanding. Any apprehension or
doubt on the functioning of the Peace Mission
will set back that movement of understanding.
Let us understand that after a great deal of
difficulty the Nagas have reposed confidence
in those people. Let us not shake it. It will
take time to create an atmosphere of
understanding. It will take time to make them
understand that we mean goodwill to them,
that we do not mean ill to them, that we mean
to treat all of them as equal partners in this
great democratic *ct-up of India, that any such
small things which irritate us will give a very
serious setback to the whole situation. Please
permit me five minutes to develop my point.
There is time for everything. There is a time
when we may have to kill; there is a time
when we may have to wound. But there is also
a time when we have to talk and understand. I
think after a long army operation that time has
come and let us not lose it. We must discuss.
We must understand. We must negotiate. We
must be considerate, and we must be also
lenient. We must know how to adjust. A rigid
imperialist attitude sitting in the capital and
saying: "These are my terms; take it or leave
it; if you do not accept it, you face the bullet"
wiH never pay any democratic country. We in
India cannot afford it. In our hurry sometimes
we do try to solve the probelms from
Mizoland to Kashmir .

SHRI BHUPESH GUPTA
Bengal.

SHRI I. K. GUJRAL : I feel that more
contact points should be created with the
Nagas. Somebody mentioned here about

: Via West
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radio. Do you know. Sir, that in the whole of
Nagaland there are very few radios and most
of them are out cf order and the transmitter
there is so weak that in an average village
they cannot hear what India is saying ? They
are cut off from the radio. The newspaper
does not reach there even in three days, and
even if it does, it talks cf Shri Bhupesh Gupia
which encourages lhem to do further
disturbance. Therefore, you please create
more contact poims. create more points of
understanding and let more people go from
here.

SHRI BHUPESH GUPTA : Why do you
bring in Bhupesh Gupta ? Those newspapers
carry news of your bribery and corruption.

SHRI I. K. GUJRAL : 1 have so much
admiration for Shri Bhupesh Gupta that I
cannot forget him. Sir, I would like to say that
the Government must take positive steps not
only for negotiation and discussion but for
sending more people from here, more
Members of Parliament and more journalists
to see things and study for themselves; they
must go and sec things for themselves. Let
more people come out of Nagaland; let
students come here; let social workers go
there so that they understand that part of India
and we know what is happening in that part of
India. Tliat is the only way in which you can
understand those people's problems. I am glad
that Shri Bhupesh Gupta has mentioned about
the hill problems of India. I hope tlie Pataskar
Committee report wiH come out soon and that
it will make some positive contribution.

Before I sit down I would only say one
word that there should be a planned design in
our approach, and that design should aim at
understanding. It must be through more
contacts, it must be through more
understanding, and above all in this House
and in the press we must avoid heavy
peroration which can possibly create in those
people the impression that we only mean to
suppress them, that we do not mean to
understand them. Thank you.

THE VICE-CHAIRMAN (SHRI AKBAR
AU KHAN) : The House stands adjourned
till 2.30.

Tbe House adjourned for lunch at
twentysix minutes past one ol the
Clock.
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The House reassembled after lunch at half- = &war 4 @a wae &1 7% 41 % 996
past two of the Clock, THE VICE-CHAIRMAN aréeE & Tsg & fmin & avr Aem

(SHRI AKBAR ALI KHAN) in the Chair.

o s Tagnds arwqar (I 5a) ¢
WEISF, T 4% A1vEy 47 A9 A1 &
o ate a1 wify At | @ g e gad
A AuE fAw & feefaErd &
gty vF 317 a9 F fad agedt s @
27 # anww fadgw ¥ faww =&
g 1 @few, fomr & & wify aat w7 @
2 9% AU wawm ¥ W fadaw &
BT ST AvTeE %1 us f5er o7 fadr-
TeeeT<t & srer g, % o wfaer far o
W | T AT TH AT FT GHA G 8
& fomr om fomd & oy av ofel &
TeEE A 4 &7 SEr Wi Fr faner-
famr &7 %t s 7 o oY, smagt
o1 AT g af § A< safed o A
favinrfam fad s v &1 &% o wifa
It F ST IT-5E & 9T Y @Y
&, T &7 wzqwd g1 @1 &, SuEe wA)-
R F ot e w1 &1 &t A "R
W vaR &1 fgamw wfafafeni &
a1, #feT s anit ae 9 g
¥ e s w & ag WY foemed 2
o st mifr g o€ & swwr v I
A9 AT @ efmR M AT R E
AW &1 A 29 3w & ol weee
FT T WeT ey ¥ wv v owifa
gt gar g ann & it & oF s
frgan 2, Fawd wify @ wma
# GIHTT AET F@T | S @R &7 gu,
foft gu 42 & § g5 7 frow w7 o &
q% AST AT g HIT gH T AT HT W
waT Tifed fr ag wifa wavdt & 9w
#rfie g8 e AT g B T At
W wifa AT AT IBF LD
YT AT AN——ga AW 394 G919 T8
§—=art feafr 7 et AT At A
w7 @ 91 wfawy § g g g9z =
T | WEIET, AT AR FT AT 59
a1 ar, afea ot g9 wwa ofaa 7,

sew # wifa g s 1 7@ amaw g A
751 s feeami T 8 | ¥ 5ue
arfwdl Y g A fhemn @
& # W1 gzar gf § gAdr A § 7
AT W FF TEN FE 0 |

uF gz #1T ot 3 ey @
fagwr w@lY off #v s faemam g
F9a T &0 Fgar w16 920 & o Aarn
THEI F1 gA WA & wigmw & S
& wfiax g I1fgq ) 97 a| areane
Tl a1 W | w%Yr A g g
falt Y wifeary & sen SR W
T ¥ 99 EFT AT 9 A
1 vz 78 T awd, AfHT 97 T g
qz gavryr feuwr @ g & widi d@fa-
o1 FT ArE F A7 gH TR aw wid
fad §are & 7 wifaera & siava uw OEY
sraEat g avar ¢ o fa v ),
et w3w #1, Faw d fawgi & foa
&% ¥ wvag @ ww, al & faean 7
IFT ©E ¥ & Im—ag o & fem,
fazelt wrasit & fa@, = & @Al &
T Bz & Wil &1 417 A Awsl §
g HT I FT ITHET FE
a4 A 98 NI FT AR 00, a4 o 92
dfgam & W gNT 0 SET A
ATTIAT 3 A8 AT 47, &7 970 G A7
sfafwar #ar gnit ? & @i amgar fo
o T wfafwr & e § e o
7%, ¥ fah gaen %% a1 § e wowcwt
AT W Er a9 N 1 WY BN 0w
@@ W T AT Wi wr A ay oa
aidT ST FaT H 0T IS qwAT E |

A7 sww S q wEr § fe e
ATTEE &7 A wer 7 faar s A
T IR0 WA AT | TR
H3g &1 anir AmmEt & S gfafafa
Tt faeedt § anw ST g @Y IEW
e o aud ai adt froom g 8 o
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#2 faer g T AT &Y 9§
AT & qUTAATEY EIAT FTEAT e
w1 Tefaw ga faraen g afes
o fFa gr s T awa @ sed are @
gara femwr &6 g osifed, s
% FAT AW FT A0 & 77 AaAl &1
ST ¥ | T WY UFAT, WT w7 s,
g wwe &1 faww g g wwdr
ACHRIL U 1T 79 & a9 F¢ o 949 Fgl
T TN E, T FA&H L& &+, AT IqS
1% ggat & Ay, afceafa s gEmEer
R wmaER d g fF
T T 98 TIET B F9T T AT T £
AR A SHTZ AR & AT & AT
A E gy Tl F A e @ S

Y WIS TF AT ACAT H FIH AT
W e i saaw
TEF FUL AT T g1 aF aF qg AT
q o, §9 a% & g @@ a7
s aog & SO g FWee § |
sror oY wifea aat FT 99 99 @I E
aa W e e fewwr eve @
FT A 2 owfe fama Fa #
agalt A gE | Hammar g 5 o
LT T G aowe & dr Sow
avE Tl g1 st 97 ar afva fae
F AEWEFAT A FEr ARy 0
A TN A ¥ OENE & 9%
o frar & Swnfrar o w9 &) of
B\ amam F HE wET o d W Al
A3 T AR qEn g T 9 et
SRl WA §) Wa A § A W
W& F g et & F afaw T
42 §1 v% wwwfa foww & &
q a@l wan fed | wEwe @&
FaRAar g gdf 71 o g w
I W wE % 99 Saar A A
STAETAT TEl @ |

wgim, qA vy g st e o
Fifgw & qamfa fofas 3—6 7
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Feafeeras & wama amm o1, I9F G ATEHT
e wfva &) 713 e g
7z fraw wam & vz &% & af
FAY T IR AT F wgTH AT g
&, 7T wEe & Gy g wwT A fam
AT Fd £ | AT A6 FeE duEw
i wed & mand o, & e
WA AT GEOAT #IT G Few
g amar mn  ga fam ot anw
T Fed 6 ST 9T a9 T 9,
ag et &1 @eg w90 &A1 wifgd &
77 T I X W g AU fas
A & wgm g fhaz d%a wfas
¥ aal B FAEET § 0 T @A @y
fe ag T e & srmmamT § g5d)
T AT FE oA T g fF 97 9w
frR& s & aadgy S 7 w4
a9 | F T Ty fa3w wETs A e
awur & g T faemEr g g
9 TR 4 &1 AP AT H Fgr a1
f oiffeam 7 a1 amEE ST & sEe
FIOEE FC WE ST AE IR
AEAT FT U T G| TH g
atg A 9E9 § e o1, afET 9
qgd AW | AT AW H @A A
et W€ &) F AT S g AR g
g2 afam-g-sfas @n 3o & fau
darc @ Wifed | GfsT 0% am
Figt dradr geet f& g7 faaar s g
IAH AT TES AT | AN ATEL A
wga fawm & sa awg A1 @ gl |t
g, T W A% &) WiEr ¥ v
& wgar W v a@t semm § oaga
79 I q<® & var €9 difai
wgEa, YR ared § w9 afama
qrmel & qar o § Ay 57 Aawnde
# ot UCHIC §, gH g Hdl, 9%
gfafafedi &1 #0i 780 gemar 13
fov ® Aot wmimw @7 fd 4
frgiv WIa @7 JErEET &, S aTW
WA, A W E SR g SumT ATy
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[ A stz fazrdr amwaat |
AT TAET FUSl & S gw arfmar
adE §7 TF F| GA B4 AL H
wo foay ar @ wer A v fie § w290
w9 & far 3@ g AR feEr &
feor wom w= s & e g afer e
forarare ¥ =1 wiTEw & F ogEA
Z,a@t @ avmes & gey Wi Al
AT FET TE qTA ¢ A HOAR-
Az & " dw ey afaffe
F1 AT mrfrer Fvn w4 2 wWils 73w
TAEE W TEAT AHA AR 2 A 6
AvgmioAT ¥ a4 Ty fE g ard
g WAL &, W AT AMTET #9d Aar
AET TEAT | S WAL TN A&l
wrERT 01 AF g T a9l &1 T8
ot fau sfas sgar g g o
#1 ofifeafa & favig sfawe 39 &
sreray #7% fawer 78 &1 afaw fa-
#1¢ frra@ asm ¥ @ &7 794
g avm wew § sy qfcfenfa d3gd
¢ FHE wEW W HTETC 1 AGAT ArfA
T =iz | e

ot ity wgen (TR AR W) -
IS AR, S W O
i fae agh a7 @y T 8, SEar
q | FTAT § A F9 FAT Argar
g & ag S awm 9T warmr g
THH ®1% WF g & FE o 77 9y
qrgar & e vt & faors asa &
weanTe fEar s formd @ g s
a1 qETE {9 | AR @6 aga
‘Wiaﬁqﬁm{%’?ﬂ‘lﬁ*ﬁﬂ'
aw g, fegwmrtt € ok owW o
e A1 § g w awm adad
aeIEaT wel | afed swag  faw ama
a AT oA & &g tarad fe o
g U T W BT § W s6w
grrd 6% gl AT WawE & faw |
T srea & el | W faw & wsfdr
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79 41 foet & st %1 sfeqae 2 @
TAF § AT g A A€ 20

1T A N W TR aEA H
71 A e g 7 avow sira ot § @
AT & A9 AT T ST ied |
At ®1 Tar 7 g fF S g 99
TE 2 THE FRGAIT 7 F AW T
Fue o st f et gae fafaeee
ATz 7 #g1 5 3 &% i & i
W, qgl e A A e fee
A ST AR EWTO W @ 9
famTfeEr SFeT g I gl arfeEr
FW o T &1 atfoer &1 wwfEn
H 47 o9 ¢ gl g w6 osw aww
gifar zigw famr & w99 3 &/ s
aEaaT F g 9 FaifE adtadt 1
wert g & 9ER A H F A W@
AT WAAL

"Naga army not to enter Kohima— The
underground Nagas have agreed to keep
their army away in a village about three
miles from here until they celebrate their
republic day on March 22. The decision
was the result of hectic efforts by Peace
Mission observers."

MA g a9 w0 wEmE
FfZAT § gHTIY TAAHE § AT OF ATATT
e 1 AW AT 9 A A7 aFGr § )
Fifgar st g e fee g,
TEr 9T T FH ATNGE & qEAH
# o 9y wEagg wr A
F1 T &A1 & A7 agd AwA F
TG T AR AT I W ALE H
a7 A ark A #ifzan F awfy o
Il @@ &7 A fafveeT agw @
aasil §9 a1 &7 ST fawEr Az
g & wrwfi 7 S o5& anil agiavan
TG WiE wE 9T TTEe & S 69
wf ot g1 7 avn arfedi W oos
v qgt 97 warw dar ¥ faee
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HEO W1 A7 A sear 58 s
& 9fvn T wrEr #1 ag faer @
afqema ded sz T TaiaT #
T {7 w § /e qeEs & st
g AR A9 w09 A1 97w fAa we
o Afa o =9 431 97 A
fem wmt @1 v 3eveeE oo o
CEUR R E R U R LI
faems a3 &) gty A g
f& S gwa azr drg w17 fran 2 9aw
U FTEATG AWST AT #TE ZEd
TRV IR AT a7 e @ qadar
a1 Tiowmr 7 W 4T FE T A
AT FH ATLA T AEIA 4T a7 A1
#3491 994 ¢ | 37 3% 2 f5 for o
A1 2 97 PRIY YT ATnE & 49 A
uF faw g @7 3ma 3y wifow 9 2
f& aga A AW A7 T & g da
g T 39 w9 frar g o
ATH FHTT AT AT 7 ¥F § A7
aFal & fv 1€ 79 a9 w19 7 9z
dl wwAn 2 gz zEwm F fAg afm
g ar Jf5A § 9 o Fgm fE s
T ALE A UT OF A1 & Arag SUwS
# & TIAT AR 7 A @ aaa
AW 7 994 13 Iq GUAET 47 @d
2 fomd gq wow A1 aww fear o
W1 ag e @ fw wwdre EfET A,
avmre etz g1 e feea e
A W b Sl g 8 oag
AR Far & g1 aar 5 s d
g 5 7w dW A S § @ w5
w7 amaiwat 1 w=arar fw 3 afg-
ATEE AT WTETE TG ) SHT G4E @)
gvar # fo smmat €1 wzemw ww
A el 9T UTVAT @1 07 79 %7 88
ﬁTWitr’trmwrf FAaT T
W § W TET gET TR &
ghaare @1 53 gas @waac
LAY N, WREA T g ailn d
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fasir g1 TmEa #% F6 | AWET
frrrﬂ 99 99 °° mlmt:r 4
A7 a7 %1 {3 T T e & ReAe
T w o=z W Al
e arat fe gz faswa srenfa
ff*. 7 67 T [EEN T A A
2 v zw fzrge '-73=T =1 ST
ﬂfﬂ. zii ez @ s AR
AT qanm:—:am FERT AT
AA TWEA G FH T 4 v
FEHT AME TR F | AR ST a7 6
et fqwe 7 tEvE 3 7 § Wit 3
Agaa ¢ % 967 fowm & A gome 7

RIESI WS.' g7 % A% &
A @ og@ # 2 avd E fa
g fggeam w1 ww f@mn | oA
GEl & WEL 9 w7 T2\ ug § RiAr
z a7 QT qATE WgE T I3}
fo g wfgd fi agt & &1 T E It
agr = s aifie Iawt qr g R
fegrams & &arial 2, wgr o frelt
faeer #7 radr wgi & &1 Forg faesr
AT § A §, T S0 g §
T i e gl o, W @ G
AN, A0 & AT GEH WA KT qgy
ZHT SEHT gl A | FHI ATE H AR @
Wi Sifoee &1¢ g A T@l a1g A
F 957 1 JreTTH ®I B! AF & THEA
spfaudl w1 w&vA 71, Froa T
% IEW g 4 grr fad aw ®
ITTATIZ 47 oE A0 G
AT A6 T S G [Tk
w75 | ug ATeEd &4 g fF agn o
T AR
nieataht fomee § T B o3 g

T EL, Al

=
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[ =7 s #7T]
al five aemers § @i a5 ey fag
T & agt a7 ge faew ¥ afeafadt
& qrne famr srar anfgy @ eAa
forg @ arewes Tar ar aifgd, I0@
qg FAFAT § @7 T4, 98 fawedl ¥
zar arr faas gaar aqrar srg Fe g
T ATET & | T G § IAAT AIEE
o & FifEw & e wfac F
anrr St 2, 9 g wid & § e gag
T AT ZAT SAIT AT KT TG AT STF
X TARY AT GAT 74T FGr o g
safar g aFan & fa o ga gast adr
G FaATT AT T 30w Ar g | AT A
WA AT T qT A ¢ 6 g@ weT &
S JT FIETE AT § IHHT @ frar
WG| AT BT AT qAGA5 T
ez 3N & % AT B A9 wE
aifgi 1 &1 awar & f Wy e
TR Ag T AT F g { AS-AE
T FF E1 AT qZT AT F 6G A
TgT & | wq F g A are W
Fegem nifaaraz & fad & F sgiae
aag a%r 97 941 guar 5 gas soay
a3 & fr wmas st § ag o $haee
gz @it fgd A swer @ =@
ArEAT famEarT & & 7 i =nfgd
at g Pt & ot 17 € &7 & P fremr
1 FF T §, IAG A ATCATC AT
Tifgr | Afet ee 99 faq & 99
e Araaa A feama s g atean

HIE T IAA FIS AAZT AGHT
<ty qafaa <o afasz & ¥
& s o 397 ama aor )|
T samr G fara a7 dwifegge
T 4 TTNT N, TAR W
wen fwar s F4i06 9 9999 gaT &
qg FgT "ac aar ¥ Iuy o
gar g fa grk g A arwaat
B 9| A 3§ 99 few smat
fafedt ssqmme ot g AT gfar ag
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w3 fe oy B e @ § |
& ag agm fr o da oo &7 G-
ATER A TR WIHA A1 Sl ¥ ey
wen frgr o ot aa g d
ATAA A DRI & AT T T
fufrees § fird, arasia ¢ sX M
FIRE Taer O A WIHAT T4 71 704 A
7 aga & agavEen a4
TR IAFT OF THFUF AT T ATET AT
a7 77 wrew fafeees & fra ar, afew
TH ug Tm T aga awara ga v agt
SV AR FHATE, AR A ATGTS
FX @ & IAT FIE AHTERT 9 WER
aftar § zg adt FEar & san
arasta 7 orfae &< Faar @, wfe
T Iuw) Far faar o a1 s
ag TaT AT {6 A g4 wifwe g1
Wt agt o A AT @ g W q 9
HIA AR HECA TATHE ATH APNAS
a1 Wrsefes *gd €1 F ot B
TH AT AeAF T@d § o I 4y
garaT F47 & fr T HEew TEdAe
i Waefea § o @ ¥ faa)
5% WA-HE 9g A0 g gara
g faqr, st g9 @9 9@ wWEEmw
ST T E, WA 94T @ &, IAl a4y
TR TWET arETIOfF Sn ARy
gl 9 g%Sl a@ ¥ T T g% |
gafan § sgm fs oo foafeq 7 @
o Wt fedfrem & wed a1 awage
T % A F ST AF FHA 5T W
afad & gwa gaer w9 fon e
TR g w2 T e famn 1g
o Hr7 § faedr gafes § gava 9

- "T@R wT A war § fF oo ot

1§ SdT ATMe S & qarleas Ry
a7 dt St sHA srarhmee fear e
i 1 % i i § it o
are fer § e o 79 v A g
A 2 G §, G e der e
gt ¥ e fafer @ oami &
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aiferrae & qeae §, A9 gH aF MOTIONS RE (i) REPORT OF THF
o - = INDIAN AIRLINES CORPORATION AND
FAF A, TR AT A AR i
W faA, TR AT WA (ii) REPORT OF THE AIR-INDIA
FART T SENEH T | AF AT A0

H ¥ f ——_ o SHRI ARJUN ARORA (Uttar Pradesh) : Mr.
AT SEATE 19 F7 & gHAG & AK Vice-Chairman, I move:

rf & SOEr § = J0 T & HT A
bk AR LU _’T[‘ ‘-TI.‘IT & AL rf_[ "That the Twelfth Annual Report of the
#ANT AT FTAFTEE, q AZT @H &, Indian Airlines Corporation for the year 1964-
AR TFT vEEEaR omiE fw ey 65 laid on the Table of the Rajya Sabha on the
o = ' . ~ . 10th December, 1965, be taken into
g wifgeam @z wmear € B T T Consideration.”
fFft 92 & Ia%r ®e% 7 96 also move:
TZFgEATT & AT 7 AIAT FIAT Y | . i | -
rm v B SC TR S "That the Twelfth Annual Report of the Air-
?“'_ Jﬂ":ﬂ' ‘T(T q ﬁ_f":l:r H AMAE 'T‘r India for the year 1964-65, laid on the Table of
SAFT #0500 1241 STAT 8 | 39T 34947 the Rajya Sabha on the 10th December, 1965,
[TFFWI';T x G I-T-*—Tf fr3eear E 8t # f be taken into consideration."
a1 G512 afsq w9 =990 G0 5.  THE MINISTER OF TRANSPORT.
{_:_} o . § A Bt B g AVIATION, SHIPPING AND TOURISM
T ZAT @ ATHT ST 7 %2 (SHRIN. SANJIVA REDDY) : Can we
FAiF A1 2 (% 77 991 o Ho A7 & take both of them together ?
A1 @4 FHOEIT AT AT 7 TAT WA SHRI ARJUN ARORA : 1 gave notice of

qogedr AT FA4 afaHT Fi1 TEHAT these motions separately but they have been
s p listed together. So I move them together.
a1 fa=ia arr 7 @faarzz @1 &

T AFF O AT B W AT A7 THE VICE-CHAIRMAN (SHRI AKBAR
Frar 471 Al 77 @ 1 :;, fi a5 0 ALI KHAN): The Minister can

5 ! 5 - reply to both together.
SHl T72 &l L R R A O e Y SHRI ARJUN ARORA: Sir AirIndia i
B S - S . : Sir, Air-India is
U ,qf?{ Tﬁ; _ﬂ °TPTEF 1 undoubtedly one of the best air services of the
21 T% A S4%0 U ST 4 g140 97 world. When 1 initiated a discussion on the
;!‘31-[;‘[ faar =TT fﬂ*?{'f-;f qTA @Iy report of Air-India last time in 1963, I said :
grerforar & gra &9 far & otz a1 fn "These two public sector companies are
T 997 43 —ﬂr]—:é'- E‘-‘ i T8 7% wHsre companies of which anybody could be proud.
- Anybody could be proud of these because they
THE VICE-CHAIRMAN (SHRI AKBAR are well- managed and they make profits. Any
ALI KHAN) : Would you like to speak for Indian should be proud of these two companies,
one minute, Mr. Jagat Narain ? particularly Air-India because the services that
it offers, the consideration that it shows to its
SHRI ATAL BIHARI VAJPAYEE : May I passengers are such that not only Indians but any
put a question to the Minister of External foreign tourist who happens to travel by Air-
Affairs ? Is it a fact that it was the Governor India bas a word of praise for it."
of Assam who allowed the hostile Nagas to
celebrate the Republic Day? That is still true of these two companies but for
the fact that the industrial relations in these two
SARDAR SWARAN SINGH: Sir, I would companies have indicated a marked decline and
suggest that this matter I will cover not in this the deterioration has been such that during the
casual manner but I will give complete Jast few Weeks one does not know when the
information when I reply. It will be better. Indias
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